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IN Tl€ .CETWTRAL AOMIWISTRATIVE tRIBUNAL

W E lii DELHI

OA toi 133/91

Smt, Laj B=:-ni Taluar

Shri D,P, Avinashi .

Verses

Union of India & Others

Shri P.P. Khurana,

Shri'Shyam B:abu,

DATE OF DECISION 2.Zj..2..9|.

Applicant.

.Aduocate for the applicant.

Respondents,

Advocate for the respondent(s)
Ma. 1-4;

Aduocate for the r0spondent(s)
^b•5 & 6«

p?

CORAPI

The Hon«bl8 Rr. P.K. Kj^RTHA, VICE CHAIRMAN{3)

Tha Hon^ble (*ir. B,N, DHOUfyDIYAL, nEraER(A) '

1* Ijjhether ftaportera of local papers may be allQUcd ta see the OueigemBnt?

2# T® bo referred to the RapDrtsr or net?

(DUD GEM EOT)

(alDGEME^JT OF THE BENCH OELlVEREO HOW'BLE flEMBER(A)
SHRI B.W. QHOUNDIYAL)

The ,ai3i3licant, Smt;' Laj R'ani Talwar, had. basn serving with

th® Overseas Communioation Service of the Government of India and

after the faritiation of Vidash Sanchar Nigam, she was absorbed in

that organisgtian as UDC en 02,01^1990. She had been allrutted

Government accommodation from general pool bearing Md.E-99, Sarojini

Nagar, Nsu Delhi, Under memorandum issued by Directorate af Estates

on 24.10.1985, the transferred emplayees mere allowed to retain the

accamm^dation. It is understood that Videsh Sanchar Wigam has plans

far instruction of Staff quarters and have sought time till 1992

from the Directorate of Estates for continuatisn of occupation af general

pool accemmodation by the transferred employees, Hsweverf the appliSant
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has racaiued cancellation ardor dated 15,10*1590 from th«

BirectoratB af Estates and initiation of eviction proceedings has also

besn mantioned. The applicant has prayed that thg impugned order

be quashed,'

2, An intsrim order dirgcting the respondents not to disposses

ths applicant from ths accnmrnodation F-r;99 , Sarojini Wagar, f^tew Delhi

subject to payment of licsnce fee uias psssed on IB.I.gl and ths same

has bsen extendesi fr@(ti time to time till this datsji'

3, It has been hsld in 0,^i-74/91 by anothar Bench of thB Tribunal

on 30,2,91 in a similar application which was alsa against Uidash

Sanchar Nigam Ltd., that the ssid body is a Publis Sectar "Campany

and that as na notification has been issued under Section 14(2) of

the Administrative Tribunal/i, this Tribunal will have jurisdiction

ever it, y« reiterets the same viBw,-

4» In view of this, we find that the oresent application is

not maintainable and, tbereforsj it is dismissed, leaving the parties

to bear their own costs,

5i' Intarim order passed on 18,1,91 stands vacated.

B-.N, DHOUNDIYJIL) ^(1 ' (P'^'
msmber^A) A^\ l/ic8-Chairm8n(D)


